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FOURTH REPORT OF COMMISSIONER FOR 
LINGUISTIC MINoRITIES AND ALL-INDIA 
SERVICES (MEDICAL ATTENDANCE) 

AMENDMENT RULES 

The Mmister of State in the Ministry 
·.t Bome Mairs (Shri Datar): I bei 
to lay on the Table a copy each of the 
following papers:-

(i) Fourth Report of the Com-
IIUSsioner for LinguistIc Min-
ontles under artic:e 350B (2) 
of the Constitution. [Placed 
in Library. See No. LT-407j 
62]. 

(ii) The All India Services (Medi-
c'll Attendance) Amendment 
~  1962, published in Noti-
fication No. G.S.R. 1094, 
dated the 25th August, 1962. 
under sub-secti on ( 2) of sec-
tion 3 of the Ail India Ser-
vices Act. 1051. [Placed in 
Library. See No. L'r-404j 
62]. 

CENTRAL ExCISE (SIXTEENTH AMEND-
MENT) RULES, 1962, AND SCHEMES FOR 
THE RECONSTRUCTION OF THE UNITY 

BANK LIMITED, MADRAS 

Shrimatl Tarkeshwarl Sinha: Sir, on 
behalf of S"ri B. R. Bha,:at, I beg to 
lay on the Table a caDy each of the 
following papers:-

(i) The Central ~ . (Sixteenth 
Amendment) Rules. 1962. pub-
lished in ~  No. G.S. 
R. 11 01, dated the 25th August, 
1962, under spction 88 of the 
Cp.ntrRl Excises and Salt ~  

1944. [Placed in Library. See 
No. LT-405/62]. 

(il) Scheme for the reconstruction 
of the Unity Bank Limited, 
Madras, and its amalgamation 
with the State Bank cf India 
published ~ Notification No. 
S.D. 2614, dated the 25th 
August, 1962. under sllb-sec-
tion (11), of section 45 of the 
Banking ~  AL-t, 
1949. [Placed in Library. See 
No. LT-408/62]. 

LIsT OF CONCERNS GRANTED CONCESSIONS 
UNDER SECTION 56A OF THE INCOME-

TAX ACT, 1922 

Shrimati Tarkeshwari Sinha: Sir, I 
beg to lay on the Table a list of c{ln-
~ r  who have been granted conces-
sions under section 56A of the Incnme-
tax Act. 1922. [Placed in Library. 
See No. LT-409/62]. 

STATEMENTS SHOWING REPLIES TO THE 
RECOMMENDATIONS NOTED IN CHAPTER 
V OF FOURTEEN ACTION-TAKEN REPORTS 

OF THE .~  COMMITTEE 

Shri Dasappa (Bangalore): Sir, I 
beg to lay on the Table the statements 
showing the replies ~  the recommend-
ations noted in Chapter V. of the fol-
lowing fourteen Actien ·Taken Re-
ports of the Estimates Commit;;ee 
which were not furnished by Govern-
ment in time for inclusion in the re-
levant reports. 

Shri Barl Vishnu Kamath (Hcshan-
gabad): May I seek a clarifkation, Sir, 
in ,his connection. I do not know 
what Shri Dasappa read, ra ~  he 
was not audible, but as it is printed 
here on the Order Paper, i: ~ not 
easily intelligible. Here it is said: 
"Chapter V of fourteen Action Taken 
Reports". What is it? There is no full 
stop, no punctuation. What exactly is 
the matter? 

Mr. Speaker: That h£' can n'e, now 
that it has been laid on the Table of 
the House. 

Shri Rari Vishnu Kamath: We should 
know what has been laId on the Table. 

Mr. Speaker: That would be dl/li-
cult, if he were to tell what it contains 
and all that. 

Shri Rari VIShnu Kamath: Not the 
contents, Sir. Will you kindly !'ead 
the second line? It is wholly unintel-
ligible. It says: " a ~ r V of four-
teen Action Taken Reports". 

Mr. Speaker: What is this "four-
teen"? 

·Shri Dasappa: Chapter V relates to 
the recommendations of the Estirnates 
Committee for which no replies are 


